FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF FAIRDEAL MULTIFILAMENT PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor FAIRDEAL MULTIFILAMENT PRIVATE LIMITED
Date of incorporation of corporate debtor 25/03/2014

3. | Authority under which corporate debtor is | RoC-Ahmedabad

incorporated / registered
4. | Corporate Identity No. / Limited Liability | U25200GJ2014PTC079367
Identification No. of corporate Debtor
5. | Address of the registered office and principal | Block No 49, Nr Gopinath Industrial Park, Chacharwadi,

N

office (if any) of corporate Debtor Vasana, Sanand Ahmedabad 382110, Gujarat
6. Insolvency commencement date in respect of | Date of Order is 21/02/2023
corporate debtor (Certified copy of order received on 22/02/2023)

7. Estimated date of closure of insolvency | 19/08/2023
resolution process
8. Name and registration number of the insolvency | Sachin Naveen Sinha

professional acting as interim resolution | IBBI/IPA-002/IP-N00939/2019-2020/12985
professional
9. Address and e-mail of the interim resolution | N-203, Parshwanath Metro City, Nr. H.B. Kapdia School, Sakar
professional, as registered with the Board Street, T.P. 44, Chandkheda, Ahmadabad-382424, Gujarat
sachinsinhaassociates@gmail.com

10. | Address and e-mail to be used for | A/25 Oflo Ashutosh, Silver Arc, Opp Pansikura Hotel, B/h
correspondence with the interim resolution | Townhall, Ellisbridge Road, Ahmedabad-380009, Gujarat.
professional Email: faridealcirp@gmail.com

11. | Last date for submission of claims 06/03/2023

12. | Classes of creditors, if any, under clause (b) of | Not ascertained

sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified to | Not ascertained
act as Authorised Representative of creditors in
a class (Three names for each class)

14. | (a) Relevant Forms and Web link: https://www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives are | Physical Address: As given in Column 10 above.
available:

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the commencement of a
corporate insolvency resolution process of the FAIRDEAL MULTIFILAMENT PRIVATE LIMITED on 21/02/2023
(Certified copy of order received on 22/02/2023).

The creditors of FAIRDEAL MULTIFILAMENT PRIVATE LIMITED, are hereby called upon to submit their claims with
proof on or before 06/03/2023 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized representative
from among the three insolvency professionals listed against entry No.13 to act as authorized representative of the class
[specify class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 24/02/2023 Name and Signature of Interim Resolution Professional
Place : Ahmedabad

IBBI/PA-002/
IP-N0O09397

SACHIN NAVEEN SINHA
Interim Resolution Professional
IBBI/IPA-002/1P-N00939/2019-2020/12985
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SATURDAY, FEBRL

ARY 25, 2023

Reficol™ Rﬁl;,ﬁgn HOME FINANCE LIMITED

Home Finance ‘ BRANCH: No.101, Anurag Avenue, 1st Floor,
Andabava/Ashram Road, Limda Lane, Jamnagar, Gujarat 361 001,

POSSESSION NOTICE Wy Properties)

Whereas the undersigned being Authorised Officer of Repco Home
Finance Limited under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of
powers conferred under section 13(12) read with rule 9 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 22-11-2022
calling upen the Borrower: Mr. Vinod Gagshibhail Nakum, S/o. Gagshibhai
Nakum, Pateliyavadi, Dharampur, Khambhaliya, Devbhoomi, Dwarka - 361
305.Also at, Construction Contractor, Vinod Gagshibhai Nakum, Pateliyavadi,
Dharampur,Khambhaliya, . Devbhoomi, Dwarka - 361 305. Also at:
R.S. No.57/P-2, Plot No.84 (South Side),Vrundavan Park, Harshadpur,
Khambhaliya, Devbhoomi, Dwarka - 361 305. Co-Borrower: Mrs. Kantaben
Vinodbhai Naku, W/o. Vinodbhai Nakum, Pateliyavadi, Dharampur,
Khambhaliya, Devbhoomi, Dwarka - 361 305. Also at: R.S. No.57/P-2,Plot
No.84 (South Side),Vrundayan Park, Harshadpur, Khambhaliya, Devbhoormi,
Dwarka' - 361 305. Guarantor: Mr.Govindbhai Khimabhai Gagiya
S/o. Khimabhai GagiyaModpar, Lalpur,Jamnagar - 361 280. Also at: HDB
Financial Services, Khambha!iya, Devbhoomi, Dwarka - 361 305. to repay the
amount mentioned in the npﬁce vide Loan Account No. 1981870001415
being Rs.21,18,186/- with further interest from 19-11-2022 onwards and
other costs thereon within 60 Hays fromthe date of receipt of the said notice.

The Borrower, Co—Borrower} and the Guarantor having failed to repay the
amount, notice is hereby given to the borrower, co-borrower, guarantor and
the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under
| section 13(4) of the said Ac} read with rule 9 of the said rules on this the
28rd day of February 2023. {

The Borrower, Co-Borrower, Guarantor and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will
be subject to the charge of the Repco Home Finance Limited, Jamnagar,
No.101, Anurag Avenue, 1stFloor, Andabava Ashram Road, Limda Lane,
Jamnagar - 361 001 201 vide Loan Account No. 1981870001415 for an
amount of Rs.21,36,209/- witq'n further interest from 20-02-2023 onwards and
other costs thereon. |

We draw your attentions to Sec 13 (8) of the Securitisation Act as perwhich, no
further steps shall be taken for transfer or sale of the secured asset, if the dues.
ofthe secured creditor together with all costs, charges and expenses incurred
by secured creditor are tendered by you at anytime before the date fixed for
sale ortransferof the secured asset.

DESCRIPTION OF THE PROPERTY: All the piece and parcel of the property

situated at the District of Devbhumi Dwarka, Tal Khambhaliya, Village
Harshadpur, Land bearing Revenus Survey No. 57/paiki-2, Admeasuring

Non-Agricuiture Land and as per Lay-out plan this Land divided into 1 to 172
Residential Plots Area known as Viundavan Park. Out of these Plots of Plot
No. 84 Paiki South Side, dmeasuring Land Area 73.09 Sq. Mtrs.,
édmegsyrinq gzns}_(gcﬁop A.%a 98.11 Sg.ers'; and g
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ice: Cerebrum IT Park B2 Building 5th Floor,

Kalyani Nagar, Pune, Maharashtra-411014.

OTICE

and Enforcement of Security Interest Act

USING FINANC|
rcement of Security Interest Act

IMITED

Branch office: 1St Floor, Krishna Chamber B, Above SBI Bank, Railway Station Road, Bhuj-370001
Branch office; 1st Floor, Near Nutan Gujarat Lodge Main market, Chilkhli, Gujarat 396521,

POSSESSION N

Uls 13(4) of the Securitisation and Reconstruction of Financial Assets
2002. Rule 8-(1) of the Security Interest (Enforcement) Rules 2002 (Appendix-1V)

Whereas, the undersigned being the Authorized Officer of M/s BAJAJ HOI
Securitization and Reconstruction of Financial Assets and Enfol
conferred under section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notice(s)
to Borrower(s)/ Co-Borrower(s)/ Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60
days from the date of receipt of the said notice. The Borrower(s)/ Co-Borrower(s)/ Guarantor(s)
amount, notice is hereby given to the Borrower(s)/ Co-Borrower(s)/ Guarantor(s) and the public in
on behalf of M/s Bajaj Housing Finance Limited, has taken over the possession of the property described herein below in
exercise of the powers conferred on him under Section 13(4) of the said Act read with Rule 8-(1) of the said rules. The
Borrower(s)/ Co-Borrower(s)/ Guarantor(s) in particular and the public in general are hereby cautioned not to deal with the

below said property and any dealings with the said property will be subject to the first charge of BHFL for the amount(s) as
mentioned herein under with future interest thereon.

E LIMITED (BHFL) under the
2002 and in exercise of powers

having failed to repay the
general that the undersigned

(s) (LAN No., Name of Branch)

Name of the Borrower(s)l Guaranfor

Description of Secured Asset {lmmovable
Property)

Demand Notice
Date and Amount

Date of
Possession

Branch: BHUJ

(LAN No.: H5F1RLP0112720)

1) RUPA DEVSHI RABARI (Borrower,
2) GITABEN RUPABEN RABARI
(Co-Borrower)

Above 18&2 are At Gram Panchayat,
Property No. 2/24, Varshamedi
Village, Tal. Anjar Kutch, Rabari Vas
Kutch-370110.

All that piece and parcel of the Non-agricultural Property
described as: Open Plot Bearing Gram Panchayat

) Property No.2/24, Admeasuring 249.16 Sq. Mirs., Situated

On The Village Site Land Lying In Village Varsamedi
Taluka Anjar Kutchchh-370110. East: Property of Amba
Bhura Rabariis situated, West: Residential House of Deva
Jiva Rabari is situated, North: Residential House of Deva
DevshiRabari is situated, South; Public Road is situated.

29th November
2022
Rs.16,87,304/-
(Rupees Sixteen
Lac Eighty Seven
Thousand Three
Hundred Four
Only)

22-02-2023

| ' TATA
TATA CAPITAL HOUSING FINA

Registered Address: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadi
Branch Address: 4th Floor, Shanti Annexe, Opp B D Patel House, Near. Sardar P

NOTICE FOR SALE OF IMMOVABLE
(Under Rule 8(6) read with Rule 9(1) of the Security Interest (Enf
E-Auction Notice for Sale of Immovable Assets under the Securitisation and H#
Enforcement of Security Interest Act, 2002 read with Rule 8(6) and Rule 9(1) of the Secl
Notice is hereby given to the public in general and in particular to the below Borre
heirs/representatives (Borrowers).in particular that the below described immovable prop
Finance Ltd. (TCHFL), the Possession of which has been taken by the Authorised Offioet
“As is where is” & “As is whatis” and “Whatever there is” basis for recovery of outstanding ¢
Co-Borrowers. The Reserve Price and the Eamest Money Deposit is mentioned below, Nof
any posponement/ discontinuance of the sale, the said secured asset/ property shall be s
29-03-2023. The sealed envelope containing Demand Draft of EMD for participating in E+ Au
Officer of the TCHFL on or before 28-03-2023 1l 5.00 PM. atBranch address TATACAPITAL
Shanti Annexe, Opp B D Patel House, Near, Sardar Patel Statue, Naranpura, Ahmedabad,
Thessale ofthe Secured Asset/ Immovable Property willbe on “as is where condition s” a8 pert

Branch: GANDHIDHAM

(LAN No.: H5F1 RLP0568413)

1) ROHITKUMAR VALJIBHAI
SATHVARA (Borrower)

2) SATHVARA SAVITABEN
VALJIBHAI (Co-Borrower)

Above 182 are At Sathvara Vas,
Budharmaro, Bhuj, Gujarat-370020.

All' that piece and parcel of the Non-agricultural

|Property described as: Residential House on Bhimasar

G.P, Property No.7/94, Admeasuring 150-50 Sq, Mtrs.,
At Village Budharmora, TA. Anjar Kachchh Bhachau,
Gujarat-370140. East: Plot of Devshi Sathwara, West:
Plot of Samji Sathwara, North: Public Road, South:
Plot of Mohan Sathwara.

29th November
2022

Rs. 8,77,395/-
(Rupees Eight
Lac Seventy
Seven Thousand
Three Hundred
Ninety Five Only)

22-02-2023

Name of Borrower(s) / .

S| Lean Co-borrower(s) / Legal Helr(s), Amountasper 4

to.{ AlcNo. Legal Representative/ Demand Notice
. Guarantor(s) h ‘ A
Mr. Sunil Pamandash | Rs, 24,62,867- (Rupses Twenty| Ha.
1| 10511548 Harchandani, Four Lakh Sixty Two Thousand | (i
Mrs. Lajwanti Pamandas | Eight Hundred Sixty Seven Only) | Thees
Harchandani &28-04-2021 Five Tt

Description of the Inmovable Property: All That Piece And Parcel Of Immovable Proparty
Block: F, Admeasuring about 88.26 Sq. Metersinthe scheme knownas “ Ozone City", along wh
land Sub Plot No. 1+2 of Final Plot No. 7 of town planning Scheme No. 97, Naroda (North), A8
Naroda, TA: Asarwa, DI.: Ahmedabad. Bounded :- East: Flat No. G-502, West: Soclety Road, Novt

34905.00 Sq. Mirs., the Collector, Devbhumi Dwarka have converted into |

Branch: CHIKHLI GJ :
(LAN No.: H4X6RLP0581675)

1) RAVIKANTBHAI RAMESHBHAI
TANDEL (Borrower)

2) SONALBEN RAVIKANT BHAI
TANDEL (Co-Borrower)

Above 182 are At Moje Bhimra TA.
Gandevi C.S No.3040, Plot No.1

Al that piece and parcel of the Non-agricultural Property
described as: Ward No.1 (Old No.7) City Survey No.3040
Paiki Plot No.1 admeasuring 853.37 sg.mirs., and city
survey No.3040 Paiki Plot No. 2 admeasuring 852.17
sq.mtrs, total admeasuring 1705.54 sg.mt., constructed
on building which is known as Krishna Complex-Aand B,
Paiki Building No. B, Paiki 4th floor, Flat No. B/401
admeasruring 540° sq.ft, ie. 50.18 sg.mirs., having

And 2, Krishna Complex, Bhimra-
306321

Municipal House No.1112 and New No.10011 112, Moje-

25th November
2022

Rs.7,22,509/-
(Rupees Seven
Lac Twenty Two
Thousand Five

Bilimora, Nr. \iS. Patel College, Bilimara Chikhli Road,

Hundred Nine
Onlv)

22-02-2023

Mr. Seshan Raghunathan | Rs: 48,73,932/- (Rupees Forty | M &

2| 9734204 2 Raghav%n Eight Lakh Seventy Three (Rupes
Mr. Arun R Se’shan Thousand Nine Hundred Thirty | Twaniy 1§

; : Two Only) & 28-08-2019 Soven |

Description of the Immovable Property: Al that piece and parcel of the Property beus
admeasuring about 138 Sq. Yards in the scheme known as “Goyal Interclty” of Shres Drive
Limited Vibhag 3, a Society registered under the provision of the Guirat Co:Oparative Sk
dated 02-05-1990 bearing Final Plot No. 109 of Town Planning Scheme No. 2 alfuate, iyl

Ghatlodiya (Old Taluka Ahmedabad City West), in the Registration Distriot of Ahnadabiad ard £l
- - : S

Foniwiow SRR P ——pn——
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Authorised Officer,
Date: 23-02-2023 Repco Home Finance Ltd.
) 3
i FORM A :
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Date: 25-02-2023, Place: GUJARAT

D/4UL, VWEST NdITidIkul) QUUIBLY RUdU, NOItl: rassayge

of 4th Floor, South: Paiki Plot No.3 of C,S.No.3040.
Sd/- Auttiorised Officer, Bajaj Housing Finance Limited

ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED

(formerly known as OAIS Auto Financial Services Limited) (A Subsidiary of ORIX Auto Infrastructure Services Limited)
Regd. Office : Plot No. 94, Marol Co-operative Industrial Estate, Andheri-Kurla Road, Andheri (E), Mumbai - 400 059

Tel.: + 91 22 2859 5093 / 6707 0100 | Fax: +91 22 2852 8549

Email: info@orixindia.com | www.orixindia.com | CIN: U74900MH2006PLC163937

2000 o0nejl, HIVUSALU 1 WO TTUNGTea
00059307 Mrs. Punam Ketan | payable by you under Agré

3 & Soneji 100059307 and an amount of

TCHHF | M, Devendrabhai |Three Lakh Twenty Two Th

02690001 | Prabhudasbhai Soneji | Seventy Five Only) is due an

00070517 Mrs. Pushpaben | Agreement no. TCHHF 02660(

Rs. 19,18,647/- (Rupees Ni

oelipesi
Devendrabtal Sonell 1. i e N P

RELEVANT PARTICULARS

. {Name of comporate debtor FAIRDEAL MULTIFILAMENT PRIVATE LIMITED

fattion of corporate debtor | 25/03/2014

=
:

. | Authority under which corporate debtor | RoC-Ahmedabad

U25200GJ2014PTCO79367

i
5

%.
:

;

5. |Address of the registered office and Block No 49, Nr Gopinath Industrial Park,

(Notice under Section 13 (2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002)

The following borrowers and co-borrowers availed the below mentioned secured loansfrom ORIX Leasing & Financial Services India
Limited. The loans of the below mentioned borrowers have been secured by the mortgage of their respective properties. As they have
failed to adhere to the terms and conditions of the respective loan agreements and had become irregular, their loans were classified as
NPA as per the RBI Guidelines. Amounts due by them to ORIX Leasing & Financial Services India Limited, are mentioned as per the
respective notices issued more particularly described in the following table and further interest on the said amounts shall also be
applicable and the same will be charged as per contractual rate with effect from their respective dates

principal office (i any) of corporate Chacharwadi, Vasana, Sanand Ahmedabad 382110,
| |deblor ! Gujerat
6. | Insolvency commencement date in Date of Order is 21/02/2023
respect of corparate debtor (Certified copy of order received on 22/02/2023)
7. |Estimated date of closure of insolvency | 19/08/2023
| resolution process
8. |Name and registration number of the Sachin Naveen Sinha
insolvency professional acting as IBBI/IPA-002/IP-N00989/2019-2020/12985

interim

professional
9, |Address and e-hall of the interim
resolution professional, as registered

N-203, Parshwanath Metro City, Nr. H.B. Kapdia
School, Sakar Street, TR 44, Chandkheda,

with the Board Ahmadabad-382424,
\ Gujarat sachinsinhaassociates@gmail.com
10.|Address and e-malil to be used for A/25, Ofo Ashutosh, Silver Arc, Opp Pansikura Hotel,
correspondence with the interim B/h Townhall, Ellisbridge Road, Ahmedabad-380009,
resolution professional Gujarat. Email: faridealcip@gmailcom
11.| Last date for submission of claims 06/03/2023
12.| Classes of creditors, if any, under Not ascertained
clause (b) of suk-section (6A) of section
21, ascertained Ly the interim resolution
|professional | WA § vk
13 Names of Insovency Professionals Not ascertained
Identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14./ (a) Relevant Fomis and Web link: https://www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives | Physical Address: As given in Column 10 above.
are available at:

ordered the commencement of a corporate insolvency resolution process of the FAIRDEAL

MULTIFILAMENT PRIVATE LIMITED on 21/02/2023 (Certified copy of order received on

22/02/2023).

The creditors of FAIRDEAL MULTIFILAMENT PRIVATE LIMITED, are hereby called upon to

submit their claimsiwith proof on or before 06/03/2023 to the interim resolution professional

atthe address mentioned against entry No. 10.

Thefinancial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its

choice of authorized representative from among the three insolvency professionals listed

égainm entry No.13 to act as authorized representative of the class [specify class] in Form
A

Notice is hereby "q%ven that the National Company Law Tribunal, Ahmedabad Bench has

Submission of false or misleading proofs of claim shall attract penalties.

Date:  24/02/2023 Nameand Signature of Interim Resolution Professional
Place: Ahmedabad SACHIN NAVEEN SINHA
| / Interim Resolution Professional
i IBBI/IPA-002/IP-N00939/2019-2020/12985

1 / RETREE D Rt

Description of the Inmovable Property: All the rights, piece & parcel of Imme
Tower B-2, buildup area admeasuring 51.89 Sq. Mirs., along with 24.57 §
underneath land of the building and all internal and external rights thereto of the
HEAVEN”, constricted on non-agriculture land for residential use bearing Hew
No. 842, Khata No 188 Paiki Situate at Moje Village: Kalali, Sub District; Ve
Common liftand passage, West : Common Road, North : Penthouse NOM

Mr. Rajkumar Rs.12,82,579)- (Rupees Twelve Lk
4| 0408443 Chauhan, Eighty Two Thousand Five Hund
Mrs. Khushbu | Seventy Nine Only) & 19-07:2019
Chauhan

Outstanding
Sr Loan T Name Notice ;
Nol AccountNo. |of {';; i |y 488 mg(z) Date Details of Secured asset
1 |LN0000000010626| SME |1. M/S My Mobile INR 20.02.2028|All That Piece And Parcel Of Property Bearing
Secured| Studio 59,32,520.49/- Municipal Census No. 2396, Admeasuring 776 Sq.
Loan |2. Yash Virbhusan Ft. CarpetArea (GF-194 Sq. Ft., Ff-291 Sq. Ft., Sf-
Mehta 291 Sq. Ft. CarpetArea), City Survey No. 3809/a &
" |3. Virbhusan 3809/b, Mu. Rani's Hajira, Majek Chowk, Mouije
Harshadkumar Ward Jamalpur-ii, Ahmedabad, Gujarat-
Mehta 380001and Bounded On : North : Pole Road,
4. Amitkumar South: Muni Census No.2395, East : Other
Harshadkumar Property, West: Road
5. Nauka
Virbhushan
' Mehta i 5
2 |LN0000000019304| SME |1. M/S K Balaiji INR  120.02.2023| Property-l - All That Piece And Parcel Of Flat
LN0000000008938| Secured| Textile 2,42,71,858.3/- Noic-401, City Center Nr. Idghah Gate, Nr.
LN0000000009701| Loan |[2. Vinodkumar Girdharnagar Bridge, Admeasuring 1080 Sq. Ft,,
Bankatlal Super Built Up Area, 4th Floor, Surabhi Appartment,
Agrawal B/h Spectrum Tower, Opp. Police Stadium,
2. Hemlata Shahibaug, Ahmedabad- 3800016, And Bounded
Vinodkumar As : North : Margin & Satyam Flats, South :
Agrawal Passage, East: Flat No.C/402, West : Lift
3. Adarsh Property-Il - All That Piece And Parcel Of Flat No.
Vinodkumar F/9, Admeasuring 2340 Sq. Ft,, Super Built Up|
Agrawal Area, 1st Floor, Galaxy Apartment, Nr. Nirma

Vidhya Mandir, Nr. SamkitBunglows, S G Highway,
Bodakdev, Ahmedabad 380054 And Bounded As:
North : Flat No. 12, South : Society Common
Garden, East : Margin Then Block No. E, West :

FlatNo.14

You are hereby called upon to pay the amounts due to ORIX Leasing & Financial Services lndia_Limlted as per details shown inthe above

table with contracted rate of interest thereupon from their respective dates and other costs, charges etc., within 60 days from the date of
this publication, failing which the undersigned shall be constrained to initiate proceedings U/s 13(4) and Sec. 14 of the SARFAESI Act,
against the mortgage properties mentioned herein above to realize the amount due to ORIX Leasing & Financial Services India Limited.
Furtheryou are prohibited U/s 13(13) of the said Act from transferring the said secured asset either by way of sale /lease or otherwise.

Date: 20.02.2023
Place : Gujarat

:

Sd/-
Authorised officer

Description of the Immovable Property: All that piece and parcel of the Sehs
Schedule-1:Land Under The Scheme - In the Land Of R.S. No. 242 and 250, I
No. 159, Admeasuring 13153.00 Sq. Mts, Situate Laying and Being ir the Vil
Registration District Vadodara, The Scheme of Flat/Apartment Style Title as *#
Schedule-2 : Description of The Property - Out Of the Aforesaid Schim Bulk
Being Flat No. 302, On The 3rd Floor, Having Complete Construction and Ma
Proportionate Undivided Land / Property And Measuring 65.03 Sq. Mts. Bou
Westby: Adjacent Surya Flat No. 303, North by : Adjacent Surya Flat No. 301, &

Rs. 4,10,008/- (Rupees Four | K
510272224 |

Mr. Kaniji Agal,
Lakh Ten Thousand Eight
Mrs. Bhartiben Agal Only) &20-09-2019

Description of the Inmovable Property: All that piece and parcel of ihe
Admeasuring Area of 43.55 Sq. Mts. Under Revenue Survey No. 728, Silusi
Bounded :- East - Lagu Plot No. 254 & 256, West :- Internal Road, Norh - Ui

Rs. 7,99,482/- (Rupees Seven
Lakh Ninety Nine Thousand
Four Hundred Eighty Two Only)
&19-07-2019

Mr. Ramchandar Rana,
Mrs. Geeta
Ramchandara

(-]

10201682

Description of the Immovable Property: All That N.A. Residential Land
Mts. Old PlotNo. 305, Under Revenue Survey No. 546, Situated On The Eniiie
Area Of 11 Acres And 33 Gunthas, Situated at Village : Varsamedi, Taluka = Ans

Internal Road, North ;- NAPlot No. 122, South : -NAPlot No. 124

- -

Mr. Kripalsinh Kishorsinh | Rs. 18,42,046/ (Mups

Jadeja, Eighteen Lakh Forty 4

IINMBITE Naynaben krlpalslnh Thousand Forty Six Ol
Jadeja &11+12:2021

—

Description of the Immovable Property: Al the rights, plece & parcel of ¥

Building “C” of which built-up area admeasuring 61870 8q. foot |.a. 5760 84

the underneath land of the building and all internal and external rights i

RESIDENCY”, constructed on non-agriculture land for residential use bearing

admeasuring 3438-5 sq. yards. i.e. 2875-00 sq. mtrs,, Situate at Moje Villa
punded :- East - Flat No, 40 it

nien A




	Form-A-Public Announcement
	Document_2023-03-07_135725

